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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

Analson Sangma 

EASTERN ZONE BENCH AT KOLKATA 

IN THE MATTER OF: 

Exgoahs atsrate, 

South 

Garo 
Alis, 

Baghmara 

ORIGINAL JURISDICTION 

O.A. NO. 186 OF 2023 

Deputy Commissioner, Baghmara, 

1. 

2. 

Versus 

South Garo Hills, Meghalaya & Ors. 

... Applicant 

COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO.1 

...Respondents 

I, Shivansh Awasthi, IAS, the Deputy Commissioner of South Garo 

Hills District, Baghmara, Govemment of Meghalaya having office at the 

Deputy Commissioner Office, South Garo Hills District, Baghmara. 

Meghalaya-794 102, do hereby solemnly affirm and state as under: 

1 

That I am presently posted as the Deputy Commissioner of South 

Garo Hills District, Baghmara (Respondent No.1), and as such being 

conversant with the facts and records of the present case in my 

official capacity, I am competent and authorized to swear this 

affidavit. 

That the deponent is filing the present afidavit in compliance with 

the order dated 04.03.2024 passed by this Hon'ble Tribunal whereby 

the State and the Pollution Control Board have been asked to file 

Dty Comnissioner, 

South Garo Hills, 
Baghmara 
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3. 

Executive Magistrate, 

South 

Garo 

His, 

Baghmaca 

action taken report on the report of the committee appointed by this 

Hon'ble Tribunal. The deponent has already filed a short reply 

affidavit dated 06.02.2024 to the letter petition which may kindly be 

considered as part and parcel of the present compliance affidavit and 

the content thereto are not being repeated herein unless necessary. 

That insofar as obtaining necessary permissions are concerned, it is 

reiterated that the enquiry has revealed that the project proponent has 

all necessary permissions which are annexed herewith: 

2 

a. Environmental Clearance by SIEAA dated 10.09.2020 is 

annexed herewith and marked as ANNEXURE R-1 

b. Consent to Establish by MSPCB dated 09.10.2020 is 

annexed herewith and marked as ANNEXURE R-2. 

c. Consent to Operate by MSPCB dated 31.03.2021 is annexed 

herewith and marked as ANNEXURE R-3. 

d. Renewal of Consent to Operate by MSPCB dated 

13.01.2023, is annexed herewith and marked as 

ANNEXURE R-4. 

e. Permission for Mining Lease by Divisional Forest Office 

dated 19.02.2021 is annexed herewith and marked as 

ANNEXURE R-5. 

Depuy Cornmissioner, 

South 
Garo 

Hills, 
Baghnara 
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4. 

ExecttveMagistrate, 

South 

Garã 

Hils, 

Baghmara 

That insofar as the allegations of polution by the quarry of the 

3 

project proponent is concerned the concerned authority is the 

MSPCB which is continuously monitoring the project/unit and has 

filed a separate report. If any shortcoming is found by the MSPCB, 

it will issue show-cause notice to cure defects and if the same is not 

cured, a closure notice in accordance with law will be issued by the 

MSPCB. Therefore, the action taken as to the observations of the 

committee pertaining to activities causing any pollution is being 

taken by the MSPCB for which the MSPCB hall be filing its 

separate report. 

5. That insofar as the observations of the committee regarding 

'compaction of approach road' is concerned, the undersigned issued 

directions to the Executive Engineer, PWD (Roads), South Garo 

Hills Distt., Baghmara vide letter dated 09.04.2024 to inspect the 

approach road including the hauling roads of the mine side and 

suggest measures for compaction and stabilization to prevent soil 

erosion and landslide to the mine owner. A similar direction has been 

issued to the mine owner also vide a separate letter dated 09.04.2024. 

Copies of letters of the Deputy Commissioner, South Garo Hills, 

Baghamara to the Executive Engineer, PWD (Roads) dated 

09.04.2024 and to the project proponent both dated 09.04.2024 are 

DeputyCommissioner, 

South 
Garo Hills, 

Baghmar 
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HLLS. 

6. 

7 

annexed herewith and marked as ANNEXURE R-6 and 

ANNEXURE R-7 respectively. 

Executive Magistrate, 

South 

Garo 

Hills 

Baghmara 

That it is most respectfully submitted that thc approach road referred 

by the Committee constituted by this Hon'ble Tribunal is not a 

Government Road or public road but is part of mining lease of the 

4 

project proponent and accordingly, the project proponent is required 

to ensure that there is no soil erosion from the land beneath the 

approach road. In his reply dated 12.04.2024, the Project Proponent 

has informed that compacting of approach road is being undertaken 

and the same is necessary for plying of transport vehicles carry ing 

raw material and product from the quarry, i.e. for very operation of 

the quarry and it is part of the approved mining plan. The project 

proponent has also informed that at present no mining activity is 

being carried out because of directions of the MSPCB to cure defects 

pointed out by them. A copy of reply of the project proponent, Smti 

Alpha D. Marak dated 12.04.2024 is annexed herewith and marked 

as ANNEXURE R-7. 

That simultaneously, queries were made from the Office of 

Divisional Forest Officer as to the status of mining activity in the 

project and it has been confirmed by the Divisional Forest Officer 

vide letter dated 08.04.2024 that upon inspection, no mining 

DopCoinmisslone, 

South Garo Hills, 
Baghmara 
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HLLS.. BAG 

Executlye Magistrate, 

South 
Gáró 

Hills, 

Baghmara 

8 

activities are being carried out at present and that the project 

proponent is carrying on compliance with further directions of the 

MSPCB to ensure that all requirements of the Environmental 

clearance and Consent to Operate are met before commence of 

operation of the quarry. A copy of letter of the Divisional Forest 

5 

Officer, Baghmara dated 08.04.2024 is annexed herewith and 

marked as ANNEXURE R-7. 

That it is most respectfully submitted that the action taken report of 

the State Government may please be taken on record and the 

application may kindly be disposed of with appropriate directions. 

It is prayed accordingly. 

VERIFICATION: 

DEPONtBagtim31a 

Verified on this 18h day of April 2024 that the content of the above 

affidavit is true and correct to the best of my knowledge and belief based 

on official records of the Government of Meghalaya and that nothing is 

false and nothing material is concealed therefrom. 

Dogey Commissloner, 
DEPONENT, Bagihmara 
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1 message

Avijit Mani Tripathi <avijitmani@gmail.com> 18 April 2024 at 16:06
To: enatoli sema <enatoli@gmail.com>, Surendra Kumar <surendra_kr15@rediffmail.com>, "M.P. Srivignesh"
<mpsrivignesh@gmail.com>

Ma'am/Sir

PFA advance copy of comliance Affidavit being filed on behalf of Respondent State of Meghalaya in the subject
case.

Regards,
--
Avijit Mani Tripathi
Advocate on Record
Supreme Court of India
B 17, Fourth Floor, Jangpura Extension
New Delhi-110014
Ph.011-43582788, 9958537705
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